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... Petitio ne r/Applica nt

ALSO THROUGH: Ld. Administratori HMJ Sh Vinee t Saran (Note. aPpo,nted as
dministrator as an interim measure vide Order dated 23-05 -2023 by Hon'bleNCLT (Aflahabad Bench, ) office. 65, Lodhi Esta te New Delhi -110003 Emait i

usticevineetsaran.dl mail com d
...Respondent

..*,,,11,3'l't:ll ?gg:.:1,:1.rired 
under seoion 1i. (6) or rhe Arbitration and

prayrng that this Hon'bte 
tll tlu reasons slated
cor rt -"yL- ii";:;L,'' 

the accompa nvins affidavit,

i. To Appoint a.independent, sole arbitraadjudicate 
"li 

oi.rrll'"i"i';"."^'-"^i:?lt]:tor to act as the Arbitrator to
the alternative 

ttsputes, claims or controversy between the parties OR in

: Ii.i:ffiy,'f d;'. *'diJ:#,Xil.J.Iribunar (paner or three (3)iii. To award costs of tn" nroi,r.lo"n"eio];-"f,j;" deed daled 01'o}-2o22

Counsel for the petitioner: 
M-r. A-VINHASH VASUDEVAN ALLADI, representsMr. M. RAMU

Counsel for the Respondent: None Appeared

The Court made the foltowing: oRDER



CHIEFJUSTICE KI
THE HON ,TILE THE

ON APPLICATION No. 183of 2tO2L
ABEIIR ATT

counter affi clavit'

3. 'Ihis z,pplication is filed' under Section 11(6) of the

Arbitratiorr and Conciliation Act, 1996 (hereir,: aJter referred

to as "the t1,&C Act") seeking appointment of s'cle iubitrator

to resolve tl re disputes between the parties'

4. Facl,s; giving rise to filing of this application briefly

staterl are that the parties have entered inlo le''ase deed

dateci01.()3.2022.Clause35oftheaforeszridagreement

contains ar arbitration clause, which is exfacted below fOr

the l"a.cili t-v rf reference:

!3ADIrE

ORDER:

Mr. Ai'inash Vasudevan Alladi' lsarnr:rl r:ounsel

represents M: M' Ramu' learned counsel for the applicant'

2. The m':mo hled by the applicant shows that notice

sent tc, the r:spondent has been served' Despite service of

notice1thelespondenthasneitherappeared:rort.rledany



35. I In the event
con troversy ari s i n g "r::, ::'..,L"j_" ::,.::"L"::the parties agree th,
referred to one o. -.tt 

the matter will be first

equivalent) of each 
"rre 

executive oflrcers (or the

agreeable resolution. ,r"* '" attempt a mutually

reach a mutuary .*...J; .:::ilil""ffi :T",
[7] days of such referra
parties shall seek arbitr 

the matter to them, the

or controversy 
"" rouo*.l 

of such dispute, claim

"35. ARBITRATION,

JURISDICTION

35.2 The dispute, claim
the Parties relating to this
a panel of three [3] arbitra
by the Lessor, one to be

::2

GOVERNING LAW AND

or controversy between
lease shall be referred to
tors, one to be appointed
appointed by the Lessee

and the two arbitrators so appointed shall on their
entering upon reference appoint a presiding
Arbitrator and the majority decision of the arbitral
panel shall be final and binding on the parties. The
arbitration shall be conducted in accordance with
the Arbitration and Conciliation Act, 1996 or any
statutory modification or re_enactment thereof.

35.3 The arbitration proceedings shall be held in
Hyderabad and conducted in English. The parties
agree to make all effqrts to complete the arbitration
proceedings withjn a period of 3 {Threel months

I
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35.5 6 overning Law and Jurisdiction: StLtrjec'- to

the r: bove' ttt" pu'ttlt" further agree drat all

dispttr'es arising ot" of ot in connection rv'th this

Leasr: Deed shall be governed ":: :::t:'""'' 
t"

accor lance with the t't*" of India anci :;hali be

subjt'ct to the exclusive jurisdiction of :ourl's at

HYrl: rabad onlY'"

5. Di,s1:ute has arisen between the f)a'rties which

requires : esolution in the manner agreed tc by :he parties'

The app t,cant therefore sent a notice undt r Se ction 21 of

the A&C) Act on l5'O3'2O24' but the resprnde nt failed to

resPond ;o the aforesaid notice'

6. In a' proceed'ing under Section 11(6) of the A&C Act'

this Ccrrrrt has to satisfy itself whether the' underlying

contrac' contains an arbitration agreemerrt which provides

for arbirration pertaining to the disputes vrhiclr have arisen

arLd su<:lr arbitration award shall be

be enfo::ed as a decree'
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7: In the instant case, from a perusa-r of the 1ease deed it
is evident that the same contains an arbitration clause and
the dispute has arisen between the parties which requires
resolution in the manner agreed to by the parties.

Therefore, Mr. Justice p.Naveen Rao, a former Acting
Chief Justice of this Court, (#3001, My Home Bhooja,
BIock-A, plot Nos.22_24 & 3l_33, Rayadurgam, Ranga
Reddy District, Mobile No.8374012311), is appointed as
sole arbitrator to adjudicate the dispute between the
parties.

9 Accordingly, the arbitration application is a_llowed.

Miscellaneous applications pending, if any, sha-ll

stand closed. No order as to costs.

8

Sd/. C.V. MALIKARJUNA VARMA
JorNrRZRAR

To,

//TRtJE COPY//
SECTION OFFICER

1, Mr. Justice P. Naveen Rao, Former Acting Chbf Justice, High Court for the
State of Telangana, at Hyderabad, (#3001, My Home B hooja, Block-A, Plot
Nos.22-24 & 31-33, Rayadurgam, Ranga Reddy District, Mobile
No.8374012311) (By Special Messenger) (Along with a Copy of affidavit
and material papers)

2. One CC to Mr. M. RAMU, Advocate IOPUC]
3. Two CD Copies

kam/DL
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HIGH COURT

DATED:2110912Q'24

ORDER

ARBAPPL.No.183 of 2024
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